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(Suppl,) Bill 

The motion was adopted 
MR, DEPUTY-SPEAKER: Now. 

there is an amendment by Govern-
ment, 

SHRI M. YUNUS SALEEM I beg 
to move" .. 

SHRI SRINIBAS MISRA: On a 
point of order, Sir. He is not the person 
who has gh'en notice of it. How can 
be move the amendment? He cannot 
move the amendment. 

SHRI NAMBJAR (TiruchirappalJi) : 
He is not authorised to move it. It i~ 
not in his name. 

SHRI SRINIBAS MISRA.: Rule 86 
says : 

"When a motion that a Bill be 
taken into consideration has 
been carried, any member may, 
when called upon by the 
Speaker, move an amendment 
to the Bill of which he has 
previously given notice." 

He must give 'notice in order to be cn-
titled to move an amendment. The 
definition of 'Member in-charge' is diffe-
rent. The Minister may be a Member 
in-charge but that is for the purpose of 
the Bill, not for the purpose of the 
amendment. So, he cannot move it. 

SHRI NAMBIAR: It can be taken 
up tomorrow; the amendment can be 
mo;J\'ed tomorrow. 

SHRI M. YUNUS SALEEM: Sir, 
Rule 2 gives the definition of the word 
'Minister'. It says: 

"Minister" means a member of the 
Council of Ministers, a Minis-
ter of State, a Deputy Minis-
ter or a Parliamentary Secre-
tary;" 

Therefore, when the amendment ~ 
heen given notice of by the Minister, 
in his absence, I am 'entitled to move the 
amendment on his behalf. So, there is 
no legal objection whatsoever and the 
Rule w,hich has been pointed out by the 
han. ~  is not applicable. 

SHRI NAMBIAR: It is in the name 
of Shri Govinda Menon; he is not avail-

D/s.) 
SHRI SRINIBAS MISRA: He can, 

not move it; it is not in his name. 

MR, DEPUTY-SPEAKER: So far 
as the amendment is conCClrned, the 
Rule is very clear. You will have to 
wait. You read Rule 2 and Rule 86 
together and then you will realise that 
what you have submitted is a different 
thing. 

The only alternative is for Mr. Saleem 
to give notice today and this can be 
taken up tomorrow. We can give notice. 
We shall admit it. That is the only 
solution. 

SHRI M. YUNUS SALEEM: All-
right. Si r, if you feel so. I will give a 
formal notice. It may be taken up 
tomorrow. 

IS.25 Hits. 

'COMPLAINTS AGAINST CPWD 
ENQUIRY OFFICES 

MR. DEPUTY,SPEAKER: Now we 
take up the half-an-hour discussion, 
Since we are starting five minutes earI:er, 
we have to finish five minutes earlier. 

SHRI M. L. SONDm (New Delhi): 
Mr. Deputy-Speaker, Sir, this matter 
about the llDsati,factorv condition in 
which the CPWD Enquiry Offices have 
been functioning gives to all of us who 
are aware of the functioning of these 
offices dissatisfaction. This is not to 
say that we do not recognise the difficul-
ties which Government faces. We do 
not suggest that everything is to be re-
corded as being in a state of chaos. We 
do not suggest that our purpose here is 
merely to find fault with the functioning 
of government agencies, We 'recognise 
that there are honest and hard-working 
employees working in the Central PWD 
and. in fact, many of the people in these 
Enquiry Offices work against heavy odds. 
I do not, therefore. suggest that there is 
cause for reckless criticism. But there 
is a matter to which the Minister and 
the members must address themselve.. 
and that is, the important principle of 

able here. 
-Half-An-Hour Discussion. 

~ ~ ______ ,--=m::::.a,-n,-a",g",e::::.m...:e-"ncc..t of public enterprises. 
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[Shri M. L. Sondhi] 
Has the Minister, during his term of 

office so far, been able to ellect funda-
mental reforms in the system? I ask 
the Minister to let us know whether our 
works programme in this country fits in 
with our concept of an efficient modern 
economy. The CPWD is supposed to 
set the pace for the country; it is sup-
posed to suggest, for emulation by 
others, what works programme and what 
a proper maintenance programme should 
be, because more and more the task 
which faces advanced economics and 
developing economies like ours is to 
maintain equipment in a proper state of 
repair to do this on an economic basis. 
But we find instead that in the public 
mind this Department and its Enquiry 
Offices are understood as being places 
where procrastination rules the day; 
matters hang fire for weeks and months 
together. Therefore, I submit that, ins-
tcad of mere assurances from the Minis-
ter, we would like to know what pro-
visions he is introducing for checks, on 
the spot checks, checks through depart-
mental procedures, becau,e my appre-
hemion is that in many matters he is 
wrongly advised. There i~  in any 
bureaucratic setup, a tendency to let 
things go on as they nc, to continue to 
function along habits which have been 
formed in the course of time, and then 
when criticism is made, to feel that this 
criticism is harsh and is wrongly meant. 
Therefore, I would say that the funda-
mental approach which we need today 
is to find out from the Government a'nd 
from the Minister himself as to the mood 
of the Government, as to the resolve of 
the Government, to improve matters and 
to find out whether it is not the system 
which is at fault rather than the indivi. 
duals who make up that systFm. I 
5hould, therefore, say that what we 
expect in such an important matter is 
that there should be a searching inquiry 
into what is happening. If we find that 
arguments are answered by arguments 
and there is no regret in their minds, 
then we must confess that as far as 
the future of our public enterprises is 
concerned, it CB'DDOt be very bright. 

18.30 HRs. 
[SHlu BAL RA.J MADHOKill the Chair.] 

I should give illustrations of this sort 

(HoA.H. Dis.) 
of development that he taken place 
and I shall also make some sugges-
tions for corrective mealiures. But 
clearly, this is a task which must belong 
to the experts and it is they who must 
think along new lines. 

We do cherish ambitions about India. 
We do cherish ambitions about Delhi 
llnd we do cherish ambitions about New 
Delhi. When we go to the other 
countries of the world we stay there for 
a few hours in the capital cities and we 
find that everything functions effectively 
and everything is streamlined and espe-
cially the people working in the Govern-
ment offices feel that they arc working 
and enjoying conditions of living which 
give them causc for satisfaction. This 
llpplics to places like Kualalampur or 
Pnom Penh or Bangkok or Kabul or 
placc-s in ~  and Western Europe. 
Hut in India in the capital city of New 
Delhi, I think that there is a method 
of work here which IcaYL's much to be 
desired. 

I come to this question of delay in 
attending to repairs because I think that 
the Minister must address himself to the 
root cause of what is happening here. 
There simply arc too many authorities 
who arc concerned with these different 

~  We do not even have an 
approach to maintenance. In the rail-
~  they have a maintenance corps or 

gangs. But in the CPWD there is a sort 
of empire, an imperial outlook, and 
what happens is that there is a kind of 
maintenance system which is working, 
in which they draw up priority lists and 
then they try to find out who is in 
charge and how they can get him to do 
this work. I suppose the Additional 
Chief Engineer tries to look round and 
find out what is happening and then 
these various executive i ~ live in 
their own compartments. If one of 
them misses an item which is the sub-
ject of a report, then I think that no-
thing further is done about it because 
there is no other way in which logically 
there is any attempt to find out what 
has gone wrong. Therefore, I think 
that we do not need this old system of 
sending one person to do one job but 
as is done in modern countries, we 
should have task forces and gangs which 
operate and which have the capacity, 
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the technical outfit and the opportunity 
of working with a'n esprit de corps to 
find out what is wrong and to rectify it. 

I think that it is bureaucracy which 
is holding up reform in his Ministry. 
For. what is the history of the 
CPWD? As far as I am . aware, it 
inherits a certain tradition from the 
MES. It was the MES engineers who 
came here to New Delhi to build this 
capital project. The mentality was that 
of a corps of engineers who had to do 
some work and who had to get it 
done before the battle was over. And 
this work had to be done in time. 
Whether it was done perfectly or not 
did not matter. Today, fortunately. 
the MES has changad and the MES has 
improved and the MES is subject to 
modern influences, but the CPWD 
hangs on to its imperial past and re-
fuses to change. Like the Bourbons. 
they neither forget anything nor do 
they want to learn anything new. I 
think that this is fundamentally a cer-
tain outlook which is growing. I think 
that where there is a will there is a 
way. We saw rccently that the 
UNCTAD conference Was to be held 
and we found a miracle happening at 
Curzon Road, a beautiful set of flats 
was created, and I would not hesitate 
to congratulate the Ministry on that, 
but that only points to the difference 
that when they want to do things they 
can do them but otherwise there is a 
sort of progress which is only on paper 
and does not find its manifestation in 
reality. '. 't.1 

Coming to this que.tion of repairs. 
think there is a philosophy behind 

this and that is where there is a mixing 
of two different roles. In other count-
ries, we have the role of the architect; 
the architect looks after the use and the 
appeamnce and the comfort of a 
building. 

It is his concern. The engineer is 
concerned with the economic design of 
the structure. These are .what we find 
the two areas which are discussed in 
modern books or works on i~ i  
But the CPWD architects, if I may ~ 
forgiven for saying so, are treated by 
the Ministry as merely draftsmen tied 

Di.l'.) 
to the drawing board. There is a certain 
outlook which should permeate the de-
partment that the engineers, who should 
be concerned with the economic design 
of the structure, are the ones who matter 
most and, therefore, something which 
goes by the name of comfort, making 
people live comfortably in Iheir houses, 
whether they be MPs, Ministers or the 
various employees of the Government 
of India should be kept in mind as the 
objective. 

Before I come to the basic question 
of repairs, I would say that there is a 
connection also between the original 
capital investment. the initial workman-
ship and the repairs. I submit that it is 
a ~  story here in New Delhi in this 
respect. The Minister is not himself 
rc.,ponsible; his predecessors must claim 
that ignominy. That is that the initial 
workmanship has been very poor in 
most of the government buildings which 
have been constructed and where ~ 
CPWD Enquiry Offices are located. 
There is the sad story of R. K. Puram; 
there is the sad story of Kalkaji, and 
the lack of co-ordination it points to-
10,000 houses or apartments remaining 
vacant for two years. And there is a 
ghost town as you go to the airport. 
This is on account of the lack of co-
ordination between the Municipal Cor-
poration and other agencies. The point 
is that due to lack of intra-departmental 
and inter-departmental co-ordination, we 
build up for ourselves problems which 
need never be there. Because when 
houses lie vacant in the very beginning, 
you create problems of repairs, because 
thooe facilities get out of use, they are 
not properly attended 10. 

More specifically, I have a grave ob-
ject on to the methods of working in 
the CPWD. They have standardisation 
of a peculiar sort, again derived from 
the MES Handbook. I am told the MES 
Handbook still rules, although the rest 
of the world has changed. In the re-
sult. architecturally speaking-I am 
coming to the question of comfort 
later-the most sordid-looking buildings. 
the most unimaginative-looking build-
ings, the most uneconomically designed 
buildings have been given to the nation 
by the CPWD. 
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The construction is poor. I think on 

this account, any reasonable person will 
concede that many of the specifications 
require overhaul. The advancement of 
engineering science must be reflected lfl 
our designs, in the way in which these 
buildings are constructed, so that 'repair 
problems do not lead to a colossal ~ 
of resources in this country. 

Today, there arc several aspects which 
one can point to, the aspect of pilferagc 
of materials, that of quality control. 
Should not the architects he the fln,d 
authority,? 

Therc is a tcchnical examiners' cell in 
the M inislry. I would say that it nceds 
to be strcngthcncll; it neells to make it-
self more ;ffective so that We can have 
cross-checking. In many other coun-
tries, people feel that for 16 years or 
so a new building 1I0c; not require re-. 
pairs. but here in New Delhi, we \\ it-
ness the spectacle that within a year al-
most the entire building requires repair' 
of one '<ort or other. 

There are many other problems into 
which I do not wish to go. But to hrinf! 
out the suffering., of the people here. ) 
mtHt refer to somc of these, hccause I 
feel there arc localitics here which the 
Allditional Chief Engineer. PWD. docs 
not visit, which the hon. Ministcr doc, 
not finll time to visit. though pcoplc in· 
vitc them anll entcrtain high hope, ... 

THE MINISTER OF WORKS. 
HOUSING AND SUPPLY (SHRI 
JAGANATH RAO): I have visited a 
number of places. 

SHRI M. L. SONDHI: He has. But 
there arc certain placc·" from which rc-
quests have been pending for 6-7 years. 
There is Thyagaraja Nagar. On thi, 
subject. I have had the honour of cor-
re,ponding with the Minister and I find 
many of the rcplies though they hear 
his own imprint and his earnestness--
arc replies which have been givcn from 
year to year. That is what I have dis-
covered. There are no new replies, but 
the old replies have been again given. 
Ordinary repairs which are reported to 
the CPWD Enquiry Committee have not 
heen carried out. although the facts 
have been noted hy the Assistant Engi-
neer, on the plea that materials are not 

(H.AR. DIJ'.) 
availabh:. As 1 pointed out, materials 
are available. After all, the Curzo.l 
Road apartments could not have been 

'put up without materials. 
When it comes to questions like water 

taps, flush and overhead tanks which 
arc leaking badly, these arc not attend-
ed to on the plea that taps are out of 
stock. These replies, 1 think, do not fit in 
with the image this Government wants 
to create. As the Prime Minister said 
the other lIay, they want to prove to the 
world that this is a strong Government, 
and it has never been stro.lger so far. 
I would say : show your strength in the 
matter of providing taps to Government 

~  providing these very elemell-
tary facilities which they rcquire. 

Then there is 'llIother ~  of problem, 
which again the hon. Minister know.;, 
which relate to the old quarters on 
Panchkuin Road. If any hon. Mcm-
bers arc devotees to thc Ramakrishna 
i ~i  they might have passed that 

way. if they have evcr sought the re-
cesses of the sanctum ~ O  thcre 
for meditation. In these old quarters 
in Panehkuin Road, even minor repairs 
lire not heing carried out. because, i ~ 
Alice in Wondcrland, they keep Oll say-
ing to thc'e people whcn they come to 
them that they arc going to dcmoli,h 
them. hut eight years have passed and 
they have not been demolbhed. So, 
here you get a ncw type of logic. where 
~  do not carry out even elemcntary 
repairs becall'c one day you arc going 
to demoli,h the quarter:., and then you 
expect from the people who live there 
that they ,hould be capable of working 
in their offices. We hear of some retir-
ed ICS diplomats who talk of lack of 
encrgy in work. I think the,c lIiplo-
mats. II'hen they retire. should go and 
spend some time in one of these Class 
IV quarters in Panehkuin Road, and 
thcy would be wi;cr when they conrront 
thc hasic facts. 

I have ,ccn my.,clf min water accu-
mulating there. creating flooded condi-
tions. during the rainy season. because 
proper drainage sy,tem does not exi,t 
in Panchkuin Road. 

And then there is the question which 
T think the Father of the Nation, 
Mahatma Gandhi, used to talk ahoul, 
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,the. question of scavenging anu clean 
latrines. He used to surprise people 
coming from America and Russia by 
talking with them about the problem of 
clean latrines. Today, the heritage of 
Gandhiji seems to be 'reserved only to 
deciding the Kutch issue, it does not 
come to clean latrines. Mahatma 
Gandhi today would be doubly distress-
ed if he saw these latrines which are 
not properly maintained and cleaned in 
the Cbs, IV areas, where separate 
latrines for each quarter have not bee.1 
provided. 

Even in the New Delhi colony of 
Ramakrishna Puram, which I know is 
the pride of this department, conditions 
a re not bettcr. There a re doors on thc 
,taircases which have become unservice-
ablc. exposing the lives of the ~ 
to trespassers. Then there is pilferage 
of electric bulbs. and water stagnates 
outside quarters which breeds mOsqui-
toes. Everybody complains of more 
mosquitoes in New Delhi, and the 
blame which should go to the Ministry 
goes to the Jana Sangh for no reason 
whatsoever. Mosquitoes are the respon-
sibility of the Central Government and 
CPWD. 

Then there is the problem of security. 
We know that the security conditions in 
the city are far from desirable. When 
it comes to single storeyed houses I do 
110t know why the Minister who him-
self should know better docs not order 
that they be provided with proper fenc-
ing so that people may live safely. 

J am just mentioning some examples. 
In Kidwai Nagar there are no rain 
shades on one side of the house; on the 
other side. in their side they have pro-
vided these rain shades. Rain comes 
from one side. and the shades remain 
dry on the othe·r side. 

Then there are open sanitary nullahs 
which again provide a health hazard, 
and again correspondence goes on be-
tween the various departments and yet 
the people who live there despair of a 
better lot. 

The slory of another area really 
shocks me because it has been named 
Thyagarajanaga'r, after Thayagaraja the 

Vii.) 
great mUSICian who brought peace to 
mullitudes in this country of ours. Those 
who live in this Nagar have written 
letters time and again. I would beg 
your permission to quote from one of 
them. They say-this is their Com-
mittee there-and I quote: 

"The reply furnished by your office 
does not appear to be satisfactory 
as the same reply is being furnish-
ed by your department for the last 
six or seven years whenever we 
put forward our difficulties. In this 
connection it may be submitted for 
your information that the same 
type of repairs and additions and 
alterations which were required to 
be carried out in this colony in 
order to remove our hardship have 
already been carried Ollt in other 
colonies." 

The question then is, sometimes it is a 
case of discrimination and sometimes it 
is a case of giving paper assurances :lI1d 
not carrying them out. 

There was a case of A1iganj 'recently 
where there was no water-supply. Then. 
what happened is that they decided to 
help them, but in fact, in helping them 
they put two taps in the place of one 
and the pressure which was already 
available was not strengthened and the 
result was no water was available. And 
then they sent telegrams to some Mem-
hers of the House saying that they had 
no water. These complaints. the Minis-
ters enquires into. and he looks into the 
matter. But as I said earlier, it is a 
question of the system and it is that 
system in which there is a lot of defects. 
and whether this system can be changed 
or not depends upon a certain-what I 
would call-resolve to make radie.11 
changes from what has gone on before. 

I do not wish to dwell about the pa,( 
hecause I do not think we in India 
should follow the method which people 
had followed during de-Stalinisation and 
so on. But still, honesty and truth 
compel me to say that in this particular 
Ministry, in the past, there ruled a per-
son who set perhaps i~  of 
the type of politicians for which Chi-
cago is known but in the Indian tradi-
tion left much to be desired in terms of 
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provisions of certain facilities and II 
certain new outlook, as we say, "Service 
hefore Self'. There are allegation., 
against the predecessor of the hon. 
Minister. I do not wish here to raise 
this in any sensational way, but, on the 
other hand, would you not agree with 
me that these matters must be gone into 
-the manner in which compulsory 
levies were made on contractors to 
finance the election expenses. I have 
certain documents here-

SHRY JAGANATH RAO: This j" 
just an half-an-hour discussion on En-
quiry Offices. 

SHRI M. L. SONDHI: These were 
presented by certain Congressmen to the 
hon. Minister of Home Affairs and I 
dare say to the hon. Minister here. In 
this it was said that a sum of Rs. 3 
lakhs was collected; then again there 
was the allegation that Rs. 6 Iakhs were 
collected. Then there was an allega-
tion that a certain contractor said that 
"we would not pay the amount. the 
amount should not be put as a levy, but 
if we want to give we will give it on our 
own accord." Look at the allegations. 

Then there was a further allegation 
about the allotment: how the allotments 
were made in Ramakrishnapuram and 
Sevanagar. If the hon. Mi!lister wants 
a reform, I am sure that if he has that 
will, then, We must rise above party 
loyalties and rise above all feeling that 
here is '"omething which is sacrosanct or 
something which will affect a particular 
faction in the party. 

There are allegations that certain 
materials were used in the building of II 
hOUSe by the R.K. Engineering Co. H 
such allegations are there, they must be 
gone into. If they are gone into, a new 
atmosphere will be created in the 
CPWD, and in that new atmosphere, 
the Enquiry Offices will work with a 
sense of dedication. and the work of re-
pairs will be undertaken as a part of 
national interests and it will be under-
taken with a feeling that it is the national 
property which has to be preserved. 

'1") ~ ~  ~ 
~ f!f. ~  fImrr; ~ 1Wr;ftlr >.fi m:ft;Jft 

(HoAR. Dis.) 

~ mi:t <mf ~ mlf.r ~ ~  ~ I 

O ~  i1lfO \fiO n"!:/f.o ~  or.r ~ ~ 

~  "'!"mr ~ ~1 1  t<:t':s<" ~  i ~ 
or.r "fTI1 ~ <:l¥T t; I 

~ ~  ~ if'?l1 i ~ r?"lf ~ ...-r.;r ~i  

~ I 1l ~ ~i  ~ fit; ~ ~~ ~ 
f!f.;:R ~ ;:ft;r.<: ~ 3fTT T<f ~ ~ 
;rnr.rft ~ ~ ~  m <f.r ~ '1'i"'if 
~  'lR ~  ~~ ~1i  ~ !f.lf ~ 7 T<f ~ ~ 
f!f.;:R "'!"mi if i ~  ~ fu"u: ~ ~ 
71fr ~  3fT<: f!f.;f.r "'!"l<1'i!f.T 'iF ~  I 
for;:R "fm >rif1 ~  ~ i ~  I To'!1it '<iT 

~  !f.1 ~ ~  ~  ~1 ~ lIT ;;tf ~  

Ttr ~ I 

~i ~~  ~ ~  : ~~  
ifQ:R«, ',;[1 T<r1 TTlf if ~  i~ <f.t 
"t<:t'ST fCf<lr'R" ~  ~ g I 3!l'l ;;t:Tl[ 

Pf i~ ~  "'lfm-'f. iR: fs'lTillrc:" 
m ~  I ~ Cf'f i ~ ~ 'foT 
'1<mf t, mli-rc: if ~ ~ ~ 
~  i~ q-r f-m ~  ~ 3fT<: 1l T<f 
!f.r crrfn 'f.«iT t I ¥'Ff llj'; ~ 

~  f!f. !11 i~ ~ ~  ~ ~ ~  
':'1"1; ~ ~ rnrTl1 ':'llTT \1T ~  1Wff # 
'3'<f i!{i r;'r-rr ~ I wrr!f.rt fT'fo "111¥ ~ 

'!;r f<rfm.r ~  efT ~  ~ j"f 'R im 
~ ~ awn l I '<rr.r ~ i1" OfT fl:m;rIf;; 
~~  3fT lfl1; ~  it ;;']-;f ~ ~ 'f.': ~ 
"f'l; f11i<r 6l"J; ~  I 3!lR it ~ ~  <rT 
~ "111¥ ~ ~ ~ 'f.lf it !f.lf ~ gmT 
~  efT ::iT1"T ~ ~  I ~  llj'; 

<;q"lfT ~  ""T ~ 3fT<: n:'-f> ~ ;;-R" 
II ~~~ ~ ~ 
'!;T TT ~  ~ ~  <''11"'; ~ '11 <;q"lfT ~ 
rq;f ~  'flIT ~ 'foT ~~ '!iT.f ~ fu"u: 
11 ~ l1WT lfiTi ~ lIT ~ 
~~ 'f;T.r OfT ~ t I ~ ij; aRm ~ 
fsqri"1l<?: ~ ~ ;;ty ~  ~ ~  

\1T 'fTo ~  iTo ~ I ,.Qlf .... f+1<:i'1 ~ ~ 
~~~~~ 1 

T<f!ft ~ if lfi1i me ~ ~ '.3ftTT 
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Trr if; q-rt"ir '!itt!';§ i ~ i ~  1fr <{1-': ~  

ilff<:rffi ~ I lll:fir 'lfA'TI ~ ~ fir. w 
Trr if>T ~  ~ <m O:l'ff 1f9Tr.ru 'R"R 
<tr <rl'l lit.rr ;rr ~  ~  ffifir. ~ 
~  if>T ~  <:rn: Il<: IA" fir.;:rr ~ Ofn: 
~ 'f>T ~ ~  !f,""rir ~ if>tt ~  
~~  ~ Of'[7 ~ i ~  I 

lit! 31'10 Jlo .Jm! ~  : 'flIT 
'fir ~ i ~ ~ fif> 11[0 q-[o ~ ~  5fo 
<f.r iT<: ~ 'Jfr ~ m ~  3!Tk ~  

~  ~ ~ 11 if>' fri;f.fn <r;:rrt mlff 
t 3([7!'.li ;rr:r it ~ fi:o>: '!itt if 'f:ti 
~  3fT 'ffifr g fif> ~11 ~ ~ 3P'l:;r. 
'Pfr ~ oih: -m ~  if.r "(1ST if>7'fT ~ ? 

'ff'f "ITT ;rr:r ~ "l'T f'nr ~  ~  

~ if>f Ofp;f f'li7 ~  ~  ~  ~ 
if.r ~  f1f.ln ;rr 'm' g I 1ll:['F, 'lfA'TI 

'T.fmT ~ fif> 'W-r ~ ~  I'fl'T.f' if>' it I'f<r 'f>Tll 
'flii ~1 ~ .mt ~  I ~ irrni ~ rl);r 
3f1t ~ fif> Bm f<rfu;r ii' m i i~  ~ 
<f.r ~ q"7 n:'f.' ~ Ti'Tl:fT ~  f1f.ln l'f!TT, 
i:rff,if 3f<f ~ ;rr 7F,T ~ fif> qr, ~ 

m ;r.)i it f"fll; (!;Tif> ~ ~  ~ it fun: 
~ ~ ~ ;rritrrT I 3f1T7 'lW1T 

~ (!;[;r. ~  ~  ~ q"7 n:;r. <'IW 

l:'Tl:fT '1q'i rsR f'f.7.IT l'f!TT? Pl if>T fJfl'lr-
~ f'P1 q"7 t ? 

~ if; 1 ~ if; fun: ~  ,,!fli;;f 
~  ;a;r ~ ~ "'Wi ij' ~ ~ C:T ~  ":11 0 

ofnr 0 ~ ~  ~ ;a;r if' I'fT11R' ~ 
n:if> n:ll o qOro if>! ~ I # l:['F, ~ 'fTf,ffi 
~ fir. ~ if.T 'f.l<0Jf W ~ I 

THE MINISTER OF WORKS, 
HOUSING AND SUPPLY (SHRI 
JAGANATH RAO), Sir, I am thank-
ful to the hon. member, Mr. Sondhi, 
for having raised thi. half-hour discus· 
sion. The discussion by itself is con-
fined to the functioning of the CPWD 
enquiry offices. But the hon. member 
has railed fundamental questions about 
the worldng of the CPWD and also 
given some Vlluable 8unestions. J am 

Offices (H.A.H. 
Dis.) 

sorry it i, not possible for me to deal 
with each one of the suggestions about 
the actual working of the CPWD. 
There will be ample opportunity to do 
so when the demands of this m:nistry 
come up here and I would welcoDle' 
suggestions from various sections of 
the House, so that we can improve the 
working of the department. I con-
cede there is scope for improvement in 
every department. I do not ,ay every-
thing is perfect. J should not be mis-
understooti if I do not answer regard-
i ng the various suggestions made by 
hon. members. I will confine myself 
to the criticisms levelled against the 
functioning of the enquiry offices. 

The hon. Mcmber, Shri Sondhi, re-
presents New Delhi. I appreciate his 
anxiety and $incerity to look to the con-
ditions of his constituency. He is the 
representative of the people there. 
He wrote to me. as he himself 
mentioned in his speech, on two occa-
sions about Thyagarajanagar and Pan-
chkuin Road colonies. I examined 
them and sent him replies saying that 
some work, had been completed and 
other works werc under consideration 
when I replied to him. He also raised 
the question about R. K. Puralll 
quarters lying vacant for over a year. 
It is true, Oiily when T came to this 
Department one year ago I took up this 
quesCon. I said that if buildings that 
are ready are not occupied we will 
have to carry out major repairs when 
some officers are asked to occupy them. 
But the main difficulty was about the 
services. There was no water supply, 
there was no electricity. There was 
some difficulty for the Municipal Cor-
poration to supply us water, to lay the 
mains and also supply transmission 
lines. My predecessor took the stand 
that we are not bound to give them 
any advance. They wanted some 
advance payment. T said that we 
would not stand on any prestige, we 
wanted the quarters to be occupied. 
Because there are SO many government 
servants without quarters T said that 
having built quarters they should be 
occupied. So we came to some 
arrangement and they agreed to Ft 
water supply. Then I began a110ttlns 
the quarteT!! from October or Novem-
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[Shri J aganatb Rao) 
her. 1 am glad to say-the hon. Mem-
ber, Sbri Sondhi would also be know-
ing it-all the quarters have been let 
out except Sector 12 which would be 
ready by the middle of next month. 
Electric and water lines have been laid 
and individual bouse connection> for 
electricity also will be given by 15th 
April. After I came to this Department 
I have been trying 10 do ~  i~ 
possible within the limited finan,;es 
~ i  to me. I have also gOI some 
good ideas as to how to make improve-
ments, how to build houses, how tn 
keep people in a happy state of mind 
and all that. But I have got my own 
limitations, the main limitation bein·' 
the question of finance. Therefore, 1 
would request the House to appreciate 
the conditions under which a particular 
Minister of a particular Ministry works. 

Regarding _the actual working of the 
Central P.W.D. Enquiry Offices, which 
is the real subject under discussion, I 
h:we made a study. Steps have been 
taken even earlier, from 1963, \('I 

improve the working of the Enquiry 
Offices. It is true, there is some slack-
ne.s. I aamit that. In 1963 the 
National Building Organisation carricJ 
out a study about the effective func-
tioning of the Enquiry Offices and made 
certain recommendations. Most of 
those recommendations were accepted 
by Government and enforced. The 
Chief Technical Examiner also made a 
separate study and made some recom-
mendatiQns. They were circulated 
among the Superintending Engineers 
and Executive Engineers. Most of them 
have already been implemented. Then 
J made a study of the functioning of 
the Central P.W.D. First I will ~  
with the complaints made by Members 
of Parliament. In the month of Feh-
ruary the total number of complaints 
received was 3975 and the number of 
complaints attended to on the sanie 
day was 2755. 

SHRI ATAL BIHARI VAJPAYEE 
(Balrampur): I doubt. 

SHRI JAGANATH RAO: But you 
may ftnd out. In three days another 
1029 complaints were attended to and 
within seven days IID0ther 183 cases, 

(H"'.H. Dis.) 
Those pending were those for which 
sanctions were necessary. S ~ 
.;ome additions are needed, some furni· 
turc is wanted and all that, then proper 
.anction is neCl'ssa ry. 

SHRI M. L. SONDHI : How many 
repairs arc done in such a way that the 
complaints appear again? 

SHRI JAGANATH RAO: That is a 
different matter. Then that will be a 
fresh complaint. A complaint is made 
today and I attend to it. If it slilI 
continues another fresh complaint is 
made and the old complaint goes. 

Similarly, in the month of February 
I made a study about the i ~ 
Enquiry Office,.;. We have 98 Enquiry 
Offices in old Delhi and New Delhi. In 
Lodhi Colony there are about 534 
B-type quarters. In the month of 
February 1032 complaints were receiv-
ed and during the same day 1000 com-
plaints were attended 10. During ~ 
days 27 complaints were attended to 
and the balance at the end of February 
was 5. In another sector of Lodhi 
Colony 1348 complaints were there 
out of which 1.280 were attended to 
on the same day, 24 in 3 days and 27 
in 7 days and 173 were pending at the 
end of the month. In the Lodbi 
Colony chummeries 461 were the tOlal 
out of which 377 were attended to the 
same day, 10 in 3 days and lOin 7 
days and nothing is pending. 

19 HRs. 

SHRI SONAVANE (Pandharpur): 
What i's the definition of "complaint 
altendeJ"? Does a complaint attend-
ed mean only a visit or removing the 
defect also? 

SHRI JAGANATH RAO: am 
re:,lly surprised how such a doubt arise 
in the mind of the hon. Member. A 
complaint attended to means a com-
plaint removed or redressed. That is 
the English meaning. So, I do not want 
to read out the whole list. I have got 
a study of 15 enquiry offices to show 
this. I can pass on this information to 
the hon. Member. 

Then, some complaints are not real-
ly complilints. Suppose an extra fan or 
furniture is required. That does not 
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come under maintenance. It goes to 
the Ministry for sanction which results 
in delay. But if it is a complaint which 
has to be attended to immediately, like 
a leaking tap or replacing a fused bulb, 
it is attended to immediately. But 
where there are other repairs or any 
maintenance work which may requi.r.: 
sanction from higher officer or the 
Ministry, it may take a little more 
time. Now, apart from what has been 
done all these two or three years, J 
have asked the supervisor or overseer to 
visit the Enquiry Office each day, the 
Assistant Engineer every third day and 
the Executive Engineer once a week 10 
!lnd out whether the complaints that 
arc rcccived are propcrly attended to 
or nol. 

Then. OLlt of the 98 en'luiry offices 
only 39 or 49 of them have got telc-
phone,. We arc not abIe to get cxtr,l 
communication ~  the Commu-
nication.> Department is not in a posi-
tion to give further connections, cvcn 
though We Want it. Also. I want to 
make arrangements to see that ~  
hod\' is in ollice even on holidavs and 
Sundays. Now in mosl of the enquiry 
otlices there is nobody on duty on 
Sundays and holidays. J am trying to 
do it so that even on holidays and 
Sundays the complaints can be received 
and a!lendcd to. Then. there Li a Ictter 
hox in every cn'luiry office. If anyone 
has any complaint. he can write it amI 
pllt it in that hox. Abo. I want that 
the timc and Jatc of the complaint 
sholiid he noted and the person who 
complained should bc handed over the 
numher of the complaint so that hc can 
knoll' when the complaint would be 
attended to. 

These arc ~ various measures 
which T am taking and I can assure the 
Hou,c that I am trying to improve the 
function of the enquiry offices. The 
most important point which the hon. 
Memher has mentioned is the mainte-
nance repair., has a relation to the' 
construction cost. This formula wa' 
laid down some years ago. Now. it 
has become out of date. because of the 
rise in wages and cost of i ~  
Therc"fore. the perccntage which has 
been fixed for maintenance repair 

Dis.) 
long ago is not valid now. We are try' 
ing to revise and increase the percentage 
so that the maintenance repaiTi "ould 
be done more effectively. 

A mention was made. about the re·· 
pairs to the High Court building, though 
it is not very relevant to this discussion. 
As the House knows, the Delhi High 
Court was located in the old Travan-
core House. After repairs were car-
ried out to that building, the Delhi 
High Court was located there. Then, 
last month some pla:.ter on the veran-
dah fell down. When the plaster fell 
down, the Chief Justice wrote to me to 
move the High Court to another build-
ing and carry out the repairs. We are 
doing it expeditiously. What were thlJ 
repairs done and were they correctly 
done or not. that is not in dispute now. 
But if a huilding outlives its utility alld 
exi,tence, major repairs have to be 
carried OUI. What was done before the 
High Court was asked to occupy that 
building was only maintenance repairs. 
Some repairs have to be done; for 
instance, the terrace has to be replaced, 
hecause the building is more than 40 or 
50 years old. 

The.n. general and sweeping rcmoUb 
have heen made about the CPWD. 
Shri Rabi Ray gave a definition. An 
hon. Membcr on this side gave another 
definition. This is not the occasion for 
me to go into that; I will reply at the 
proper time. that is. when the discus-
sion on the Demands of this Ministry 
comes up which is Iikcly to come up in 
April. Bilt today 1 am going to ;uy 
that making thcse fleeting remarks 
against the department or all the offi-
ccrs is not correct. If any specific in-
.,lance i., hrought to notice and no 
action is taken by me in spite of the 
fact that it has been brought to my 
notice. the hon. Member is amply justi-
fied in repeating that charge against me. 
These gcneral and sweepinj! statcments. 
namely. this department is a waste 
department or a corrupt department, 
with due respect to hon. Memben who 
havc made that suggestion or statement, 
[ repudiate. 

MR. CHAIRMAN: There was a 
question of Shri Tyagi ahout furniture 
to Memhers of Parliament. 
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SHRI JAGANATH RAO: It does 
tiot really arise out of thi> discussion, 
but several complaints have been receiv-
ed from Members of Parliament about 
the furniture supplied to them because 
the furniture was purchased 20 years 
ago. 

MR. CHAlRMAN: His point was 
that two Members living in the same 
bungalow should have separate sofas. 

SHRI JAGANATH RAO: ~ 

should be given that. I quite appreciate 

(H.A.H. Dis.) 
the objection. J do not think the 
hon. Member has brought that to my 
notice. He may please write to me. I 
concede his request that be should 
have it separately. J am going to do 
that. 

SHRI SONAVANE: All the value of 
~ furniture is already recovered. 

19.0 I HRi. 

The LOA Sa"'l<1 ,hell adjourned till 
Clevell of 'he Clock Oil Tuesday. March 
IIJ, I Y6Hi 29 PI/(/[Kl/IW. 18S'J (SaAa). 


